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ameer / ORDER

Per Sonjoy Sarma, Judicial Member:

This appeal has been filed by the assessee against the order
passed by the learned NFAC ['CIT(A)"] for the Assessment Year 2017-
18.

2. Brief facts of the case are that the Assessing Officer passed an
assessment order under section 143(3) of the Income-tax Act, 1961
("the Act") making an addition of Rs.1,37,39,437 as unexplained cash
credit under section 69A of the Act, invoking the provisions of section
115BBE of the Act. The Assessing Officer further made another addition
of Rs.1,00,88,000 as unexplained credit under section 68 of the Act,

again invoking section 115BBE and taxing the same at the rate of 60%.

3. Aggrieved by the said assessment order, the assessee preferred an
appeal before the CIT(A). However, the appeal of the assessee was

dismissed ex parte for non-compliance with the notices issued by the
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1d. CIT(A), The 1d. CIT(A), therefore, upheld the order of the Assessing

Officer without going into the merits of the case.

4. Aggrieved, assessee is now in appeal before the Tribunal on
multiple grounds. During the course of hearing, the learned AR
submitted that the order passed by the CIT(A) is ex parte and requested
that the assessee be granted one more opportunity to substantiate its
claims and contentions before the 1d. CIT(A). It is submitted that the
assessee is willing to comply with all future notices issued by the CIT(A)

and wishes to present its case on merits.

5. On the other hand, the 1d. DR submitted that sufficient
opportunities had already been given to the assessee before the CIT(A),
which were not availed of, and therefore the 1d. CIT(A) was justified in

passing the ex parte order.

6. We have heard the rival submissions and perused the material
available on record. We find that the order passed by the 1d. CIT(A) is ex
parte without considering the merits of the case due to non-appearance
of the assessee. In the interest of natural justice, we are of the view that
the assessee deserves one more opportunity to represent its case.
Accordingly, the impugned order of the 1d. CIT(A) is set aside, and the
matter is restored to the file of the CIT(A) with a direction to decide the
appeal afresh, after providing a reasonable opportunity of being heard
to the assessee. The assessee is also directed to extend full cooperation

and to comply with the notices issued by the CIT(A) without fail.

7. In the result, the appeal of the assessee is allowed for statistical

purposes.

Kolkata, the 23 July, 2025.
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